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31.5.01 	Mr A.Deb Roy,learnec3 Sr. .G.S.0 
•Koh ima 	 - 

requires four weeks.time to file 
- 	

- written statement. Prayer allowed. 
• 	 List on 2.7.2001 for hearing. 

5 

	

	 In the meanwhile the applicant may 

file rejoinder, if any. 

5._.. 
•• 	Member 

nkm 

2.7.2001 	. '' Prs.N.D.Goetami appearing oh behalf of 
tir.fl.Chanda, learned counsel for the app1ica 

 and Mr.A.Oa b Roy,learned $r.C.G.S.C. for Uk 
respondents both pray for adjournment of the 

-. .• 	 case for pereonal.raaeone. 

'6 	 Accordingly, the case is adjourned to 

3'.2001 for haaring. • S  

- 	 . 	 S 	
Plember 
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3 • 8.01 
Judgment delivered in open Court. 

Ket in separate sheets. Application 

daposed of. No costs.. 
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CENTRJ ADMI NISTRATI\JE TRJBUj\1AL  
- GUWAHATI BENCH 

Original AIPPlication No. 81 Of 2001 

Date of Decision. • • 3.0.01 • a S • • • • • ••• 

Dr.(Mrs.)Nataskta Verma. 

Mr.M.chanda. 14r5.N.D.Goswafl4. 

Advocate for the 
Versus... 	 Petitjoflr(s 

Union of India & Ora. 

Mr.A,eb Roy. sr.C.G..C. 

for 
R€3ponde. •) 

THE HON' BLE 	 MRoJUSTICE D.N.CEOUDHUiY,VIC.CIihIN 

THE HCN'I3LP 	 - 

le Whether'Rerters of local 
iudgmen ? 	 ers may be allow to see the 

2 To Le Leferred to th ReporCer or not ? 

Whether,their Lordshjps wish to see the fair copy of the J'dameit ? 

Whether the Judgment is to be circulated to the other Benches 

Judgment delivered by Hont ble : 	VIC.CH2 I1MN 

0 
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GUWiHTI B&NH 

Original Application No.81 of 2001 

Date of Orders This the 3rd Day of August 2001. 

HON'BLi. MR.JUSTICE D.N.CHOUDHURY,VIcCHURMAN 

Dr. (Mrs.) Natasha Verma 
Wife of Dr.N.K.Singh 
Working as a Medical Officer 
in 31 Assam Rifles, 
c/0.9.9 APO, 

By Mvocate Mr.M.Chanda, Mrs.N,D.Goswamj, Mr.G.N.Chakraborty.. 
-Vs- 

Union of India 
Through the Secretary to the Government 
of India • Ministry of Health and Family Welfare, 
New Delhi. 

The Secretary tothe Government of India, 
Ministry of Home Affairs, 
New Delhi. 

3, The Director, Gen 	of Assam Rifles, 
Headquarters, Shillong793011 

4. The Deputy Director (Admn) 
Assam Rifles, Shillong-il 

By Mvocate Mr.A.Deb Roy, Sr.C.G.5.C. 

CIiOUDRURYJ. (V.C.)* 

The issue relates to choice posting of one's own 

choice on the recommendation of the UPSC  the applicant was 

appointed as Medical Officer in the Central Health Service 

on the basis of special Recruitment for Assain Rifles by 

the order dated 1.4.99 and posted at 31Assam Rifles.Phe 

applicant is a married lady having a 2 years old baby and 

the husband of the applicant is also private Medical 

practitioner who is residing at Aligarh. By this application 

• 	the applicant has sought for direction for transfer and 

posting at Aligarki or New Delhi. Presently the applicant is 

serving at Zakhrna in District of Kohima in the State of 

contd/-2 
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Nagalarid, ZakJa is sItuated in a high attitude and also 

in a remote Insurgency area the applicant is facing 

difficulty in her stay at Za]chrna with her two years old 

baby. The applicant stated that since posting at Za]chma 

she started facing frequent attack of Bronchial Asthama she 

is finding it difficulty to cope in a insurgency prone area 
alongwith 2 years baby. The applicant,: in this application 

referred to the Goverrnerzt Policy for providing facilities 

for the Central Government Civilian Employees serving in 

the North Eastern Region. As per policy the Central Government 

Civilian Employees who has rendered less than ten years service 

Is entitled to choice station posting on completion of three 
years fixed tenure in North Eastern Region, the applicant 

has completed about 2 years service in N.E.Region therefore, 

her case should also be considered for her posting at 

choice station posting in exceptional case. 

I have heard learned counsel for the parties at 

length. 

Be that as it may the appijeant is facing some 

personal problems in staying alone, with her two years old 

baby in a remote insurgency area. In the facts and circwnstances 

the ends of justice will be met if the applicant is directed 

to make a fresh representation before reqpondent No.3 0  the 

Director General of Asain Rifles, Headquarters, Shillong 

narrating her grievances to consider the same as per Rule. 

Accordingly, we order the applicant to file representation 

within four weeks from the date of receipt of the order 

and if such representation is filed within the time prescribed, 

the respondent No.3 shall consider the same justly and fairly 

and pass a reasoned order thereon as expeditiously possible 

contd/ 



at any rate within four months from the date of receipt of 

this order. The respondents is ordered to pass a reasoned 

order accordingly and communicate the same to the applicant. 

Application is disposed of to the extent indicated. 

There shall however 9  no order as to costs. 

(D.N.cziouDHuRy) 

LM 	
VICL.CWIkMN 

I 
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IN THR C]TLEAL ADMINISTRATIVE TRIBUNAL 	¼ 

fWdAHATI B)NOH ::: GUWAHATI 

( An application under Section 19 of the Administrative 

Tribunal Act, 1985 ) 

Title of the Wit, 	 : 0.A.No. 	 - 	/2001 

Dr .(Mrs) Natasha Verma 	$ Applicant. 

Vs 

Union of India & Others 	$ Respondents. 

INDEX 

fl'--. NO 	Annxire Partieulars Page No. 
1. Application i 

20 Verification 10 

30 1 Copy of the appointment letter 
dated 1.4.99 

4 • 2 Copy of the representation 
dated 	IL 

5 • 3 Copy of the(extract) 0 .M. - 

dated 14.12.83. 

6, 4 Copy of the 0 .M • dated 22.7.98 - 

1ild by 

Advocate. 
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IN THE CENTFAL ADMINISTRATIVE TRIBUNAL 

GIlWAHAT I BSKCH ::::: GUbIAHAT I 

( An application under Section 19 of the Administrative 

Tribunal Act, 1985 ). 

O.A.NO. 	 /2 001 

D. (Mrs) Natasha Verma 

i fe of Dr • N •IC. Singh 

Working as a Medical Officer 

in 31 Assain Rifles 

0/0 99 APO. .1. 	 APP ii cant. 

AND- 

1 • 	Union of India 

Through the Secretary to the 

Government of India, 

Ministry of Health and Family elfare, 

New Delhi. 

2. 	The Secretary to the Government 

of India, Ministry of Home Affairs, 

New Delhi. 

30 	The Director General of Assain Rifles, 

Headuat era, Shillong -793011. 

4 • 	The Deputy Director (Admn) 

Aseam Rifles, Shillong-Il. 

spondents. 

—Ifl IlAa. 



DETAIS OF A.PPLICATI0N 

Particulars of order(s) again8t which this application 

is made : 

This application is made not against any particular 

order but praying for a direction to the respondents for transfer 

and posting of the applicant in her choice station namely 

(1) Aligarb , CGHS/&T Dispensary Ord or (2) New Delhi, CGHS/ 

P&T Dispensary on extreme compassionate Ground and also in the 

light of the office Memorandum issued under letter No. 20014/ 

3/83-E.IV dated 14.12.83 issued by the Goveniment of India, 

Ministry of Finance, New Delhi and also in terms of the aubae 

unt 0.M. dated 1.12.1988 and 22.7.98 issued by the Ministry 

of Finance, Department of Expenditure 

Jurisdiction of the Tribuna. 

The applicant declares that the subject matter of 

the applicaition is within the jurisdiction of this Eon'ble 

Tribunal. 

30 	 Limitation. 

The applicant declares that the application is 

within the limitation prescribed under Section 21 of the 

Administrative Tribunals jet, 1985 

40 	 Pacts of the Case. 

4.1 	That your applicant is a Citizen of India and as 

such she is entitled to all the rights  and protection and 

privileges as guaranteed under the Constitution of India. 

Contd.. . 9  . . . 

p 
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4.2 	That your applicant was selected by the Union 

Eblic Service Ooission in the month of April - Ign for the 

post of Medical Officer thereafter, applicant was appointed 

by the Ministry of Health & Yamily Welfare and she was joined 

on 1.4.99 and posted at 31 Assam Rifles, Lolthra Under DGAR. 

Sliillong on 18.4.99. Thereafter petitioner was transferred 

and posted at Naga land, Zakhma in the month of August ,2 000  

at 29 Assam Rifles. She is now servin.g at 29 Assam Rifle, 

Thakhxna, in the State of Naga land. 

Copy of the appointment letter dated 1 .4.99 

is annexed herewith and marked as Annexure-1. 

	

4.3 	That your applicant beg to state that she joined 

as a Medical Officer in the year 1999 and she was initially 

posted at 31 Assam Rifles, Lakhra Under DGAR Shillong and she 

has got a 2 years old baby and the husband of the petitioner 

is residing atrhltJP in connection with his job, husband 

of the applicant is a Private Medical practitioner, therefore 

applicant has no other alternative but to stay In the present 

place of posting at 2akhin, which is situated in a very Remort 

Area and the said area Inirgency prow area along with her two 

years baby more over the applicant is suffering from acute 

Bronchial Asthama • Thereafter it is very difficult on the 

part of the applicant to stay in a very far off place at Zakhma, 

at this crzcial stage, when the child is only 2 years old. 

It is farther stated that 2akhma is situated In 

a very high attitude in:  a very Remote Area, in the state of 

Nag.a].and being a disciplined officer applicant carried out the 

H 	 y1 
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transfer order and joined at Sakhma in the month of August 2000 

at 29 Assam Rifles, as a result of her posting in high attitude 

place at Zak1mia applicant is now suffering from frequent attack 

of B a]. Lathana-. In such a compelling circumstances your 

applicant by her representation dated 	approached to 

the competent authority for her transfer to a choice station 

specially on medical ground and also, due to the problems stated 

above. In her representation she addressed to the Secretary 

Government of India, Ministry of Health and lamily Welfare, 

New Delhi. She prayed for her transferred po8ting of her choice 

station either at (1) Aligarb CGHS/P&T Dispensary or (2) New -

Delhi CGHS/P&T Dispensary especially ,pn mdieai and health 

ground and also due,tbe problem belng ,1by the applicant for stay 

ing alone, with her txy.a two years old baby In. a remo*tInaure 

geney prone area at Zakhma in the $tate of Naga]..and on extreme 

compassionate ground. 

Copy of the representation dated 	 is 

annexed herewith and marked as Anneuxre 2. 

4.4 	 That the applicant beg to state that the Government 

of yd1 Ministry of Finance has already isated an office 

Morandum bearing letter No. 20O14/3/83'E.IV  dated 14.12.83, 

ereby it is ordered that the Central Govemment Civilian 

nployees who has rendered less than ten years service is 

entitled to choice station posting on completion of three years 

fixed tenure in North Eastern Region, although the applicant 

has completed about 2 years service Ii N.E. Region therefore on 

extreme compassionate ground as stated above the case of the 
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applicant ehould be conaidered for here posting at choice station 

Ja a special case a normal and healthy family aft lite • The rele" 

vent portion of the O.M.  dated 14.12.83 is quoted below : 

" Sibject S Allowances and facilities for civilian 

employees of the Central Government 

serving in the States and Union Tern- 
11 

tories of North Fastern Region - 

improvements thereof 

The need for attracting and retaining the services 

of competent officers for service in the North 

It ]astern Region comprising the States of Assam, 

Meghalaya, Nanipur, Nagaland, Tnipura and the 

Union Territories of Arunachal Pradesh and Mieoram 

has been engaging the attention of the Government , 

for sometime. The Government had appointed a 

Committee under the Chaiiinandship of Secretary 

Department of Personnel & Administrative Reforms, to 

review the existing allowances and facilities 

admissible to the various categories of Civilian 

Central Government employees serving in this region 

and tosixggeat suitable improvements, the recommen-

dations of the Committee and the President is now 

pleased to decide as f011ov 5 

i) Tenure of Posting/Deputation. 

There will be a fixed tenure of posting of 

3 years at a time for officers with services of 

10 years oi  less and of 2 years of service at a 

0 
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time for officers with more than 10  years of 

service. Periods of leave, training, etc* in 

excess of 15 days per year will be excluded 

In counting the tenure period of 2/3 years. 

Officers, on completion of the fixed tenure of 

service mentioned above, may be considered for 

posting to a station of their choice as fxr as 

possible. The period of deputation of the Central 

Government employees to the States/Union Terri 

tories of the North astein Begion will generally 

be for 3 years, which can be extended in exception-

al cases in exigencies of public service as well 

as when the employees oncerned is prepared to stay 

longer. The admissible deputation allnce will 

also continue to be paid during the period of 

deputation so extended . 

Therefore in terms of the office memorandum issued 

by the Government of India, Ministry of Pinance dated 14.12.83 

the case of the applicant may be considered, on extreme corn-

passionate ground, for posting at her choice station. The 

office memorandum was issued with the ob3eot to attract and 

retain the Central Government Civilian Officers havig All 	tx 

India Tranafer Liability for renderig service in the North 

3asteni Begion. Therefore the special incentive has been 

granted by the Government af for the Central Govern*ent CiviUan 

employees, who he completed their £kI fixed tenure posting 

making them entitled to get the fruits of the office memorandum 

dated 14.12.83 issued by the Government of IndM, Ministry 



Ministry of Pinance have also i issued a revised order in the 

recent post in this regard vide 0.14. dated 22.7.98 on the sane 

terms and conditions as ktft laid doi in the 0.14. dated 14.12.83 

ias.ed by the Ministry of Pinance, Department of ZxPenditares, 

New Delhi • It is relevent to mention here that She is a per - 

nent resident of A]igarh, in the State of U .P. and she 'was 

posted from outside the state N.* iegion as such 0.14* stated 

above are applicable in her case. 

Copies of the 0.M. dated 14.12.83 (extract) and 

copy of the 0 .M. dated 22.7.98 are annexed as 

An*xure 3 and 4 respectively. 

That your applicant beg to state that although she 

'not completed her three years service in N.R. 1egion tbere 

fore the case of the applicant does not *a11 within the 0.M. 

ded 14 .12.63 but as because her husband is working at Aligarh 
O 

and she m6b.8 a tv6years old baby, and the applicant has been 

suffering from acute Bronchial Asthaaa therefore, it is very 

difficult/ on the part of the applicant to stay at Zakhma with 

aer baby and it is also ve:ry difficult to take care of her baby 

Ion the part of the applicant as because her husband is worki 

it M at Aligarh and she is suffering from Brohial Asthama.,. 

herefore your Lordahips may be pleased to consider the case of 

the applicant for posting of her choice station on extreme 

compassionate ground, in terms of 0.14. dated 14.12.83 so that 

your applicant can stay with her husband to lead a normal and 

healthy family life, the applicant although submitted, her 

representatáon but the case of the applicant not considered
A.  

by the respondert although their is vacant post of Medical 
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for 

Medical Officer where the applicant gave option fix her choice. 
-/u/-i. 

4.7 	This application ta made bonafide and for the 

ends of 	justice. 

50 	 gunds for relief with legal provisions 

5.1 	for that the applicant is suffering from acgut 

Bronshial Asthfma and pre8ently posted at Zakhma 

in a very remote insurgency = Area situated cLt 

a very high attitude location in the State of 

Nagaland and also on the ground that applicant 

facing very difficulty to stay at Salthma with her 

to years old baby. 

502 	Ibr that, the case of the applicant deserves to 

be considexe1axig the nOrms laid doj in 0 .M. 

14.12.83 9  1.12.88 and 22.7.98 regarding fixed tenure 

on extreme compassionate ground 

6. 	Details of remedies exhausted. 

That the applicant states that she has no other 

alternative and other efficacious remedy than to file tjg this 
application before this Hon 'ble Tribunal. iepresenta -t ions 

through proper channel were submitted by the applicant but 

no action has been initiated by the respondents till finding 

of this application. 

70 	 Matters not previously filed or pending with 

any other court. 

The applicant IUrther declare th4t she has not 

filed any application writ petMion or suit regulating the 
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matter in respect of which this application has been made 

before any court or any other authority of any other Bench 

of the Tribunal nor any such application writ petition or 

suit is Pending before any of them. 

	

80 	 Belief sought for : 

Under the facts and circumstances stated in 

paragraph 4 above, the applicant prays for the following 

reliefs. 

	

8.1 	
That the respondetbe directed to consider the 

transfer and posting of applicant wã.er at 

Aligarh OGHS/P&T Dispensary or New Delhi, 

OGHSIP&T on extreme compas8inate ground 

	

9. 	 interim Relief prayed for z 

Pending disposal of this application on observation 

be made that PWi Peridency of this application shall not be a 

bar for respondents to issue transfer and posting order In respect 

of the applicant in terms of the option submitted to the authori-

ties on 

1 00  

This application is filed through advocate. 

	

110 	 articulprs of the I.P.0. 

I*P'0* No. 	$ cc 	-&c- 

ii. 	1te of Issue * 

Issued frzi 	G .P.O. Guwahati. 
iv. 	Payable at 	G .P .0 • Guwahati. 

12. 	Liat of enclosures 

As stated in the Index. 
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IPX OAT ION 

I, Dr. (Mrs) Natasha Verma, wife of Dr. N .K • &ingh 

aged about 'O years working as a Medical Officer In 31 Assari 

Rifl, 0/0 99 APO, do hereby verify that the atatemenij made 

in para 1 to 4 and 6 to 12 are true to my knowledge and those 

made in Paragraph 5 are true to my legal advice which I believe 

U be true and I have not suppressed any material fact. 

And I sign this verification on this I ' th 

day of Pebruary 2001 at Guwahati.. 

i4r' V A'kg 

$ignature. 
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12025/ 20 	98p' I' 
overnTnent'off tn'i 

'inist.ry of T- lth & i'.1rn11v 7e1fre 
.(Dep'r.tment of ePlth) 

Mimran Bh'wn,"ew Delhj_1.10r)11 
'ted the 

•  O R 	D U 4 _N!.", • 

 3U.'3JCT 	
TO T4 	 0'Ftc!R 

 OP CT1rt, HLTH SWIcEF0R ASSAM RIFLES. 

The Unin uljc evice om- issjoti r6c- 6mmen A e ol  Dr. Natasha Verma 	
fr anpoihtment to the nost fl 	e-ic 	 t 	Fnj PIth c'erv1c on - h hsjs of spl. Rectt for Assam Rlfle , The "resjrent is p1 see j give 'n oFfer of .  airojntmt to TJr.atashea 	 as Herlic1:offjcèr on rer1ulr bsis under

. 
	 - 

On thR following terns anr cOntions 	 ,• 

(i) The poojntmnt is on an of fici O tincr basis Ofll'7 On probatIon for a period of tw 
x 	 o yers from the at 	a of 'nnointmént which may be 
etenec1 a the dlscrtjon of the cornoetent authorityHe/.e 
will be consiolerej for Confjrtjon in the Mejl .Offjcer Grade after sa tisfacto . cornpletjon of probation. The officer my be reguire td undercro such trni.nq as government may orescribe. 'aJ lure to cornpje-p $;he pp7jQd 0F )rOJ?fJoti to the sat ifaction of the competrjt authority wfl 1. rantpr the,  candiriate liable to be dicharged from service at any time withut any noUce and assignitig nv reason or reversioh to substantive post on which the cahcj3ate mv be re€jnjn0 a lien. fter the Satisfactory completion of nrjod of flt-ohatjon thr4 termination will be by giving one month's 
rihtice on either sice The aopojnting authority, hr ,wever,reser,,es the right 'if teriiinatIng his/her Service forthwith ot before the 
eojratjon of the Stipu1aed neriod of notice bytnakinq payment 
to him/her for the unexpired period.. 

T -PV,  COID? TJ 3POULO !-!J CO PLT!) 
COPLoTP ROTTI?V T ""T !~ RW-, ! - 71 1  R'OF JOITI ,, tvIC1 . IM '}!F 	TF1. S t.3 MO 	COPL]!j'rJ, .LL D1 ILS HOt 1 LD? 

'OR CO.SIDrIOM O tr 	Go\rmrr, 

(.11) The scale of pay Of the pos€ is "'.R000-275_13500, The initial pay 
of such candjats who are in govt. Service will be fixed 

according to the rules an those who are not i:o •servjc will be 
f.xed at the minjvum of the pay scale. 

(jil) Private practip of any kind W1atsop- .inclding laborato a(q. ,  coflsu1tnt practice is prohjbjte.. 



e1rness -in' ot. 1 r : ].!.O.- flCCS w11 ht 	mjssih].e accorAinry 
to orr1ers o c  the C9ntr1 'ThDvernient. 

on-prectjcjnri e11ownce is :migjbjp 	 to 1-r,-1er/ 
instructions of th 	overnm t, siipr from time to tini. 

The officers WJ]] be reiJrer1.to contihti -  .e com'ulorilv to 
the C.P.Iunrl in ccOrrlricp With the rules in force Frorn.t5.me to 
time. 

(vii)nHe'?hp is reujj-e to contribute toWir's centrl 'ovt. 
mo1ovee' group Initirncn Trheme,19PQ - such rates 	mv h 

rrescrthed by the ,  'overnrnent F1 ccoriflg to ri1es. 
(v1ij) The PPOinfnt crris with it tb 1.ibflit to serii in rv •r4 -  of Inri or oUtsj'e 4  

.•(ix) T'hp of1.cer sh).l, I.F .  § o rnjr, he 1f.hle to serve in 
flefcnre Servico or rogf- cnnnecte W i Hi the Oefen-e o Ini for 

Fhn 4 vrrs jnc1urjno the rerloel, spent -  on 
trInino if ny,oroveTT 
(a) 	The officer sh.11 not he required 4- 0 serve As foresId 

9ftr the etiry of ten yer 	rom th' 	te of  onpotntment. 
(h) 

	

	The officershll nt.or1ñrt1v b r'i',ire tO serve 
€fore( after ti:ini.n the pi cyp o 45 ve•rs. 

reciA r'1n' the mritl st1t.us in, th e6closed.  
r)roforrni my he 5ent to this Ministry im'eit.ely. 

On aonoint.ment the off.. cer will be rec'uire to t-ike 'sri o-fth 
of •31ieqince to the Cdnstjtutton of Ini or mk 	, solemn 
ffirmtfon totht effect in the prescribed profornia 

POT  

ici r-iflt.e poi.nte to the postdf Meidl Officer 
or 'enjor 	

.
"'5jcl OFficer or ('hj6 M1lc] Officer 1nc1uing 'hief 

'rc'1 Officer ('ion fun inI ¶1ectjon Grade) for whh çsses- 
ion of 	rco ,SsrrI POst ­nrarquato. rnjl1 fictjon is not essentl, 
shrl]. h r117yPn over ihove th..p c1rnisib1é in the relevant 
scle, Pot-r'u.te llownce or month s per irlevnt orders/ 
intructjons, for posSession reconjsed Post io3rar 4i3ate iplorn(s) 
or post rdute Deqree respectively stecifie3 in CH Piles, 1996 
or un 9 er the Injri. éicl Cou.ncilTh, 1956 (102 of 1956). The 
]1oince sh11 h pyb1e.bnlvt th rAte of th Allownce 

rn ssjhle for nesmssing recocvnise Post qrduate Decree to n 
officer who poSsess both recountsed Post r'uAte .De.çre And 	2 

Diplom?. 	 . 
-. 	 . 	 . 	

•. .... pqe3 

44 



7" 

\ i 

Hr'/She has been iedically examined and found 	

: 
His/Her character and antec 	haV0 also been got verified and there 

is nothing against hinVher. 	 S  
0thr telms and coflditj08  relevant les 	

wj 	 by the and oersthat may be in force fr.m time to time. 

N O  RQUT FOR W)ESiO ,  OF J0IIG TImE FOR DflIG POST S 	 .PRDUTIOw on 
COIJ10E OF POST CRD1jP.TrO "ILr PE 

S. 	
EtERTAIND UD AW CIflMSTS 	C"111DIDATES  S 	

-HAVt TO C1405E 	
T'EN POSp GRJTIOW OR JOIlNG THE rENTflM HELTH SERVICE. 	

S 

(xviii) NO REOUET FOR cn 	p 	 OF POSTING 4 tI flF ENT C RTAITED U"JDER A'Jy CIRCUMSjJCES • 	 . 

S (Xvjji)The Poointment is provisjn 	and.j st,Je ct to the • 	Caste/Tribe 
Cjfjce heing verified thrOugh the proper channels  

the clai 	and if th verification reveals that 	
S 

m io 
he1o0 to Scheduled caste/Sc1)eduled TrThes/ 

	

S 	
Other 1ackwa3 Clásse as the dase may be is f]se , 	 I the services will be terminated forthwith Wjthot 	 S  
assigning Any further reasons and without prejudice to 	 S 

S 	 Such further actjo 	
pravisj as may he taken under the 	 S 

S 	 . 	
of the Indja Penal Code for produtn5 of fse 4certificate 

	

S. 	

The Ministry may please be infrrned wthin 30 days from the 
• 'date of Issue Of th1 Memorandum whether or not the offer of appojtit_ 

	S 

me t in 
fl thee  

return the declaratir,n If no reply Is received sithi this 
	S  

• 	
Stipulated period, it will bepresumed that he/sM 

is not interested l e tre 	
S 

in the offer which wil
ated às cancelled.. 

3. 	In case the offer 	
he/she should Portf0 	

5 duty to the 	

1 o — 79 O1 1 
...................... .--. 

...-...S 
• 	•, :' 
	

psitive1y within 30 days frcm the date ;o 

	

	

under intimatj0 to this MlnIstry.. 1f 
no reply!is received and he/she dses not report for duty Within 
the stipUlated period of 30 days the offer of appojntnt 

Will be • :• treated as cancelled 	
5 	 5 

	

• 	 • 	 • 	

S 	 • 	 S 

page 	.• 4 

S 	 • 	
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.. .. ..-S'S. 



Mm 
it 

C 	1 

"hp 1projntmp of 	Natasha Verma 	- 
pr'vjsjon1 ntij 	tjct 	 c tificts) being 

vriFjr9 by 	UP'C/thjs 

1 	Compulsdry tot- 4i'bS Internhin Ce'rtiicete 	
I 

2L Orojn1 M 	 T)çe1 

	

4.

.Orioinal 	"T'OE crt 	cte 1nth.prescrhed 
form from the corriptent uthority. 

5 If thseleclaration olven or any inFormtjon furnishec5 by th 
officer proves to b f1se or the bFffic'?r is fon to have wilfully 
Sunressd -nymiterjal infonntion he/she will he lihle for 
removal fromervjc Fnf 4 .513ch othr actinn as government my 
5em ner'csry. 

t\ 'LL. ii'r", CO 	orn'' 	 7T"W? ±V"1 'TTFr' TOp 0 	y' 

(H N. YADW) 
1!'1D' 	1T'RY TO TH 'OVT. OP i'rnri 

• 	 .Tel.No. 3013968 

• 	• 	 • 	 • 	• 3/' r. Natashaverma, 

HNo. 	 S 

• 	1<rishna Uàgar, 	• 	 • 	 • 	• 
- 	

L 

Mathura - 281004 (up) 
- 	

I 	 I 



'I 

• 	

•••'• ' 

I 

RATIOJ 

H
Dr- 

* 	1.. 	
That I am uàrried/a widow/a widower. 

* 	2. 	
That lam márrd and have one Wife living. 

* 	3.. 	That I am rnarri 	
and have more t1'ar one wife 

living. Applicat0r for grant of exemPtiofl 

is enclosed. .. . - 

*. That I am married °anthat durin the life time g, 

of my spouse i. have en'ered another 
Application for gran'E of e%ernpti0t is enclosed. 

* 	5/ 	
That I am narried and my husband has no other 
wife living to, thebest of my QWledge* 

* 	6. 	That I have %
ond a riege with a persofl 

• 	,., 	 who has alrea
fe or more living. 

Application I
of exemption is enclosede

2** 	.solemnlY af 	
the above declaratjot'l is 

true and i 
understand that.. in the event of the declaratbonl 

• 

	

	
being foufld to be incorrect aiter my appOifltulents I shall 

be Uable to be dismissed from ser\d.Ce. 

signature 	
7 

Nam1 in Block Capitals 

NOTE * please delete clauses not applicah)- 

• 	
1:* 

Applicable in the case of clauses (1) (2) and (3) 

only. 	
. 	• . 

a 



/ 4, 3827.O 	 /6 

f 	W'( 	 P IBFCTQI AASSAFIRIFLES SHILLONrj  
I 	. 	. 	

tiVENENT ORDER 	. 

I 	Fank 	
(CF1S) 

2. 	Name 	
Dr .Nata5ha Verma 6 

Aam Rifles 
4 	'Ji.1.1 proceed to 	 $1 A3am Rif],c? 

r\IQCt Railway Stat Ion 	: R.uigapara 

. 	Date of departure 	 1.7 Apr 99 (FN) 

. 	If 	in di....ficulty the officr will report 	to the Station later producing this Moyemenl: Order for necessary asi stance. On aT'r'ivaj. 	at; the Neare;; Railway Station, you will he received by 
r'epreentajv of the unit; for' •yOUT' •on(1rd 	ye to the unit. 

• 	 . 

\ 	/? 
V.. 	7 	

,.,' 	
'•'1 	\ 	1• 

• I 	 .. 	 1 	 DD 	(II 3 ) \ 	
) 	

* 	
for I'irrctor. Genera) AR 

/ 	
Co 	

I)aIt.d, Shilloii q the/Apr 99 

I 	HG Arunachal and -m . Rage 
Ajárn flf3 

• 	 C/099 APO 

• 	2. 	31 Asam Rifieq 	 •, 
99 APU 

(jff 	concerned. 	. 	. 	 . 

• 	INTERNAL 	 . 
• 	 / 

• 	. ri ti i r 3J1 c h  

;::L 111  
rh 

I 	 . 	 • • 
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DETENTION CERTIFICATE 

(_)ff.: 
 

!1Jic:,:l 

2 	. 	IMP lal; 	ha 	V't'fn 

.ini U 31 	Aarn Ri.fi 

4. 	On 	cirq 	frnrn 	;h' Fiini,i:ry 	of 	-hIUh :Id 	Fai 	t41far. 
'Ii 	t1 c:c:,' 	rpord 	th:i; Dir 	'j1: 	n 12 	f-JT' 	W9 	(Fi) 	ind 	i 

upl n 	I/ ((II) 

I'. 	ure. cr1 	dut;y.  

Iie 	priT 	i,j 	a f rc 	I 	.I 	 i n 	p 	/iiicci 	w J. ih 	h 
; 

........... ................. . . 

d  flT 	(I 
for 	Di.T''(:tL- ) r G e rI9Td. 	(R. 

•1 

_ 	
/ fol 

• 	 • 	 •-. 	. 	'•. 	. 

1 	 (..r 	 Ahfl 

I 

P 	Iflfi 

	

fl4(f1ts 	
; 

(4j'i 	
(M'tT 

— 	1 	(' 	<tin 	Ri 11pc3 
C/U 	' 	PO, 	 . 

I 111 ERNAL 	 I  

4 	MtJ 	} 	inch 

peTs 	fi1< c 

OI.)Y 

I 



NUE-L  

From 

• Dr. (are.) 	•Ve& 
• 	 • 

.,Jakbiia. 	.. 
9Aro 

.,Naga1snd 
Dated, 

I. To 

• 	 • The écrct&ry 
Goven*rjent of India' 
iniati7 Of flca1tb end 

P.ni1y Welfare, 
Dep&rtrnent of Rén.lth, 	S  
Nirmari Bhawan 
New Defl&i 	110 011, 

r 	 •. 	 -,• 

C Through Proper Channel .) . 	 . 
'• 	 ' '' 	''' 

ryer for Choice P Station Poeting lnterme 

1 	 of 0.N. dated 20014/3/83E.jV dated 14.12.83 

4' 	 &Q.r!!__mP3,at9e_Grom4. 

• 	Piietcd Sir, 

I like to draw your kbd attention on the 	 - 

eUbeot cited aeve and fUrther beg to otato that on the 

baeia of the reoormendation of UPSC the znde'eigned wa8 

appointed so Medical Officer vide order dated 14499  and 

posted at 31 Aenam 15ies, Lokhra wider DGA iillong on 

13.4.99, I am having a child aged abrnat 2(two) ynare: 

S 	

•',• 	 ..".-.,/ 	I. )y huiband is working at Aligarb (UP) in connection with 
...................... 

the job, tborefore Ide used to star iii p3.aoe of my work 

along with my2Ctwo)yeare ohild • I do suffer very often 
•' 

	

	
from Bronchial Aetktama.Ilowe,er.3fter )(leá,ing for a 

period of about 1 year 4 months at Lokhra t)e undersigned ' 5 

has been ordered for posting at ?,akhrna in the State of 

7, 
':1 



( 

• 0. 	 •• 	0 	 % 

Ccntd.ii.. - 	 _rt 

: l4agaland, Pakhma i si otuated in .a very high a&itude an 
JT 

also In a r€wot.e 1oIity, bLig a dimplined of.ioer X 

have joined at akh in a conU o Autut, 	at 

29 A 60"1 Diflca. An a reiLt ul PoLiting in a h1i a$lt1tude 

• place at akhnia, the undreigied now otarted faolxug freuent 

attaàk ofl3rónáhjal. Aathaflua. Th.refore 1 like to request' 

you to consider iilj transfer and poubing with incdiate 

effect in an,?cZ the Io1.iowing places  

• ,.Aligarh, caR3/P &.T Di8penaary. 
V 

2. New, Delhi, cGRS/ P&T Dispensary. 

I also beg to state that Go,ennnent of India, 

)'inietry of Pinanoc has already incued an Office ?emorandu 

bearing letter No. 20014/43E.IY dated 14 .i2.8, whereby 

it in ordere( that the Central Ooernnent Civilian Inploj• 

cee 	has ren dered lean than ten yerc sdrvice i entitled-. 

to choioeetattonpozting On coluI'letiOfl of three yorre 

fied'tennure in North Uatern 1c1bn, tbou4± tho 

undere1,.ne4 has already uoinPletod one and half yeara in 

1ogioii therefore on considering the grourdn taied 

above iour honour tuld be pleased to ccn2i6er m y cane 

for posting, at abOve ientiored Chotee 8tatten on eorp* 

nesionate' ground, to leada nortal• and health, life. The 

relevent portion of th. office roMmon"Atin  dated 14.12.83 

in quoted below. 

• 	. 	 .w3lbjeCt .1 Allowencee and ftlitJ.ep for civilian 
• 	 employeec of the Central Ooement 
• 	 •, 	 8erving in the Stat 	and TThion Th!'-i 

• 
0 	 torioa of North Eantern T3egion 

iprovementn thereof. 



- 

.3. 	 S  

netd for attraoting s.nd retiniriE the Re45,'m 

oet.ntoffiotrc ior&evie In the 'o,th - 

tern 1eêjLn tomi;risina thi Vtate of Aart, 

and, i4ebaia.ya 1  Lwlikur s  Tr IPura and the 

Union territories of Aru eI. rrazYh 

bee be n enga€iiig the ttentioia of the Governrcnt 

for eometiie • & G Go vemtnt had appoln"ted a 

Committee under the Uhain3anshi1 of Georetaryp 

Depertiiert of Personnel and Adminiotrative reforms, 

to review the existing a]lcwañctc and 	JUtie 

edmiesible to the var iOuEi cat 4,orlea of Civilian 
1 	

•: 

Central Government ernpioyc 	er,1ni 1, this region 

and to ouggest suitah].e irnprovënent!, the 1f3C0 

mmendatons of the Coitteo and the Preddent in 

now pleased to decide as £oilcws t 

i) 	c91pn Idcte.tio?1 . 	• 

tore bill be a fixea tnure of pstlnr of 

years at  a time for offlcCrt 00 se vices of 

10 years or leSe and of 2 yearg of ervioe at a 

time for officers with more then 10 years of 

service a Periods of leave, training, etc. 1 

excess of 	zrnz 15 dao per year will be 

excluded in oountirg the tenure, pe,'iot! of 

2/3 jeara. Officoro, on øothpletioll of the fixed 

tenure of service mentiored above, may be con 

eidered for posting to a station of their choice 

as for a. pOssible • The pe"Iod of dejittion 

of the Central Govcrnr.ent employeen to the States/ 

• Union Territories of the Vorth W Eastern Region 

• Contd...... 

tt_ 	•-:' 



• 

Will  g0nftully be Lor 3yeara  Which n be 
6tcnd 

 
case 

i.n exigen Di ss  
S  • 	

otb1j0 	 woU as whfin the eSPIOYees  
' I 	collc1ied IS r(u,4 .c ctaj long Cr. the  

adijb 	deutajo11 allo 	
I1 alto conjaue 

to be paid dur1n thePe riod of detaU eo 1' 

S•• 	
S. 

' S 	 .• 

viOw of the abo 
Prov 1 siOn an d also daring 

S 	 • 	 ..,* 

- 	 h&1th around, 	hOnOar bc lcac to oGneidep 

	

myp0stne. at abo wntj choj 	at ion with 
• 	LH 	. 

1eiat eLfecj. 

H 	

!•. 

• 'I 	• 	

Yo8 

( Dr )Ira relts, D)Ia Vea ) '1 	
Vedical, Ofrioer 

ekl 

	

t•lS 	1 	
I 

• S 	 • 	

1 	
. 

S 	 . 

I 	

? 

• 

	

• 	 . 

,SS • 	I 	. 	 • 	 S  

• 	 • ;.\ 	
• 	: 	. 

- 	 7 
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exu 
No. 20014/2/83/E.IV 
Govemcflt of India 
l4inistry of Pinanoe 
Department of xpenditmre 

New Delhi, the 14th eo53 

b$ A1].OflOe8 and facilities for civilian employ?Oe oi 
the Central Govexuinent serving in the Staiea and 
Union Territories of North Ba6te3m. Regiofl4mProVeflt 
thereof. 

lie need for atoting and retaining tha servic'uu 

of competent officOrs for service in the North ]ste1 

Begion comprising, the States of Assam, It 14 9ha 1ay 0,  

Nagalandafld Mizoram has been engaging the attQitiou O 

Goveinment for some time. he Government had appointc 

Committee under the Chaixinan ship of Sec retaxy, Dparae 

of Personnel and Administrative Befoiflis, to review 

existing a].lonCe8 and facilities admissibl0 to 	Ltf U 

categories of Civilian Control Goveinrneflt em'loyea 

in this region and to biggest alitable improqemertso '.flUJ 

recommendations of the Committee have been thg 

considered by the Govenment and the President Is no'' 

pleased to desideas follows 

i.) 

there will be a fixed ternué of posting of 3 yo.i'u i' 

a time for officers with service of 10 yeas of )-EsEs EI 1, 

of 2 years at a time for officers with moi' than 10 niv 

tining, etc., In W'3 	f 
of serviOe('P\eri0d8 of leave, 

pJ 



H 
: 

••/ 	 rt 

6P. 

of 15 days per year will be excluded in counting the tenure 

period of 2/3 years. Officers, on completion of the fixçd 

tenure of service mentioned above, may be considered for 

posting to a station 1 their choiOe as far as pc s.b].e. 

Ihe period of deputation of the Centre]. Government 

employees to the States1nion Territories of the North - 

stem Region, Will genea3.ly be for 3 years which can 

extended in exceptional oases in exigencies Of p1)lO Ber!C'e 

as ell as when the employee concerned is prepared to ate' 

longer. 	e assible  deputation aLwance Will çleo coni tni 

to be paid during the period of depitaton 80 extendedu 

ii) 	*ightwage for Oentxal deptltation/tmifli2lg bread 
rd  

andSpecial mention in confidential Reo. 

XXXXXXXXXXXX 

• 

0 	
iii) 	Special (4m1y) AlloanC 

Caitml Government oivilan employees who. have aLl. 

India Txnfer ]iability will be granted a Speóial (Iitj) 

• Allo,1anOe at the rete of 25 peient.Of basic pay çubeOt.1O 

a oei].inc of Rs.400/ per month on posting t6. any staU.on 

in the North RLstera Region. Sioh of those emp].oyees vho 

exempted f rom  payment of Income. .x will, bowever not be 

eligible for ts Speoial(Dity) Allonoe. speci4 (my) 

AU.owance Wi].). be in addition to any special ay and p:re- 

Depxtation(D..ty) Allowance alrea&y being dra.n Eu}eot o 
the cbnditión that the total of xch Speoial (Dug) LlLp'mno2 

plus Special pay/deputation(]Xity) 	oce 	4].l io 

exceed Rs.40 0/ 	.l1. Special Allonoe lise Special Coi.' 

satory (Remote Locality) Allowance, 

and Tro3ect Allowane will be dzi sepaitely. 

XXXXXXXX 	 Sd/- s.c. MAHALIK  
Joint Sec retazy to the Govinmet of 

India. 

•0 	 • 
.. 	 .0 	 • 	 •. 000 	 • 	 •. 	 . 	 ..,.. 	 ,.•. 	 . 	 . 



. /. / 

-. • •. 	
Now Voihi, 1,nod July 22. logo. 

OFFICE MEMORANDUM 	. 	 • • 

/ / th4nu%: Al1ffinsios and Spucini 

 

F. No. 11(2)197E 11(13) 
QovotninoI of Ii%dln 

viil%IStty 01 FIt inncn 
t.)ipn:tnid,iI 61 £.polIthSwn 

• 	 — 

A 
-3 	 L1tY 

racilifles for Civili,ui £nlployonn oil ho Càntral Covn,,u,,e,il losviIlg Its fIii cln;es 
strut onion iouiln,ios o/ghni No:ffi.Ensin,n llnk.ui and ih urn flhd.iinnin & Nicobnr and Laln.shndivon,, Grvups 
oI l&kands — floàoniniendalions of (he Fi1i!r Central Pay Conunission. U  

WIth it view to alttactiiig and ivaining conipetoni ollicers for 	the NoIth1.Enslern:negion ;  corprisfng 
liii, tuiftosios of Artinacliol PracJoshAssin, Mnnipur, MeglurIaya, MiMuun, Nagniand and Tilmrá, ouJesyina 
htsuud hi this Ministry's O.M. No. 200 14/3183.E.IV dated OecemLei 14. 1983 extending cerlain eliowanres f nd 
fsIhoifucUitIos to the CMiInn Contini Govommont emplOYees sesviigiii this ro9ion. in terms of paragraph 2 Ihor of. 
lirusu idots other (lum.thoso contained In pningtopit I(iv) Ibid. ware nlr.o to apply nujintis iuititnnriis lo thoCIvil 

• 	(ontiJ Qovorninnnt niriIoycrs ;stod to tim Ancjntnnn & Nicobar lrJntrwis. Iltoso wore Itirthor exlorulrrJ to lie 
• 	(:unitjul Govonunoid eu loycosposlod to tire iakshadwoep Islands In this MinIstry's 0 M.bf even numb)rdn ad 

I1inrcii 00, 1984. The allowances and facilities were further hiberalised In this Ministry's 0,M N6. 2001446/(UVE.IVI 
fl 11(13) dated Dccornbor1.1988 and wore nIo extended to Iho Onirirni (Iovnrn,nonl omptoynon pnr.IciI Willis Nduth 
Insto,ui Council whon tnuknw4 IuttrnNruIt•Ennunui, Itag!oii. 

• 	2. 'Thu Filth CenUal Pay commission Imv uuulo crqtnln uocomnmpciwIalknmn silcrr,ishIIil ttutlinr hiqironiiinni 
li thu Otilowances ,utd tnr.ihiles6dmnissituio to this Control Oovouuiiont onq)Ioyees. Including OHiceis of tim ft India 
forvk:u, poatod In tho Noith'Eastom Region. 1 hey hove turthor rncouninnnclod tiuil these unny also ha nxldnmj to 
flue OltOtuch GovOrnmouul employees. Including 0Ilicor of the All India Services. .postoci In Sikkim. The 
tooi,uinoixJnIions of the Commission have been considered by the Goveriunoni and tho Prosidani is now ploa;od 
Iv doultia as follows: 

•.' • . • • 

(I). lonuro of Posthng/Ooputhllon 	 • 
his provisions In 1  tegard to tenure of posting/deputation contained In this Ministry's 0 M. No. 200141VO3 
F.IV dated Decembor 14, 1983, teed with O.M. Np. 20014/116/110.EiV1.1l(0) dated December 1. 19.88, 
untIl continue to be applicable. • 0 

(1ff Withijttingo for Contrni Doputntloiusltinliuing Abonci and Spoclnt Mention Its Conildontlal Records 
• 	I hut Illoviniolincoil tinlited Iii this Miuul'tty's O.M. No.2001 0311113.E.lV daind December 14, 1983, reed wiihC.M. 

• • 	t'p.200l4/t80EiV/E.hI(D) dated December 1, 1980, sirnil continua to ko applicable: 

• 	'.-1II11 Opectril tOuty) Allowance 	• 	• 	• 	• 	is 	. 	 • 	S  
(,i'uul,nI (Invotnnu'id Cfvdinn  oiuqiksyrns hnviiig an All hiuii, 1inulrt Linbllity niid posted to time r pnrilecJ 

• 1 na illodnu In Ike Northnstrnn floçjlon mino be granted lite Spo•clnI IDulyl Allowance at the into of 12 6pO/ 
rauil of limIt basic pnynwpiocriturnI Iii this MiiuIsliy O.M. No.:20Ul4ll0G-E.tVlE.lI(tJ) dated t)nusthnr f. 
1900. but without any ceiling on its d;LnuuItnn. In othnr words, tIm coiling of us 1,000 per matilli ctiiiontly ins 

• IorcrrhaUio brgar plicable and the condition that the ogqt egate ofthe Special jOutyf Allowance pius 
Speci ay/Deputntion (Duty) Aitowzrnc6 i any Will not ixceed (Is I ,O0Q.er nontttthxilhiEo Le dipnsëd 
wrLh .brtenua asd oad4onsgovernmng the grar4 01 ItuS AR wca-hnfl ho lo b 

• 	 ..........5- . —. • . 

ri/i 	 o'iurm;uy 	li'Pc!4, 

tloveintuotit Civilinu onqitoyacs hnviuusj an "All, huutlia linusiar (Jitiility" and posted Lo serve in the 
& l4icobnr and 1.akshmdweep Groups of Islands are presently onticd to an Island Special Allnvanc of 

• 

	

	vniylng rates in Iau of the Special IDutyl Allowance ndmlesiblaln the Nortl'Enstern Region. This A lowunco 
thrill cothmuuo to bo admissible to the specified categoryof Central uovernrnerit employees at lie srme 

• Ortins as prescribed for hue dill ennuI spnciliod areas lit the O.M. dated May 24, 191W. but without nn;ry Ce) hug 
ott lie Iluanlumn.  TiulsAHowautce shall also henceforth be termed as Island Special (Ditty) Allowance. fepnrafe 
iii ifurs In iegnrd4o this Allowance have Imen Instmnd In lids Miriktmy's 0 lvi No. 17(1 )/(.ill E hi(lt) 'Imminuf luily 

, t0Qlt 	• 	... .5' 	.•.. 

1iIhittkust Is also luvitmi in this r.orrimcliort to tim cimilicatery nnsinis couulninc,d In this Ministry's t) IA tin. 
If 0105.E.11(u) dated January 12, 1906. which sluatl coittunic to his nppliCnt)to runt only iii .$u.t of tim 

I :ui unit Govmuuutfl("uuidoynns pnctnrf to snivo lu hue Nouth Enstnruu flnçjiosu but niso to those jwistnil to 
n in tim Altlk:%r)tf. Nk:nlmu nutI I tikslindwneiu Gioup of h.iflIttlS 	

0 

I '  

I' 	1 
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1" . 
jv) Spnclnl Coolpoo .r.rilory Aflowiucns 

Osdo. s in roç)ns'l to u'visinis of Ilia intes of various Special Col imImsioIY AIlown , ir.nS. scti lilt ItnIIIOIO  

LocaWy Al wnnfi, thu I Ciium;uln Aliowni scs, ii stm:ui Aran Afl9wnncn. Ce us sm o&to I ttlt Crnsq IfS mnhe)fy Aiteuws ,,  son. 

etc., which are 	 have aillent been sopaminly Ir.su'd or Din undni. hsun based op the 

Oovn,iunnssl dnCiIOIIS aim II in .i acal iii s sam ci lutkui is at tim Filth Cnu simni Pay Conunlslnn c ntntimsy to. those 

nhlownnccs lhon oulams shall apply to tim nlicjiblo. CnntmnIGovOhIuiiinhit employees pnclnd in lice spnilioi1 	:1 
%ocnlitins In lisa ,Ioiihi.Enstaln ficUion. Aiu1nuiarm & Nccoler Islands and Lakslmciwcep Islands, d6po$mding 

on the awn(s) olilmoir posting and sutijact to the observance ol lime terms. and çonditlois specilincJ lImran. 

Such ol those employees who am entitled to the Spaiai LOutyl Allowance or tIme Island (Speplal Duty) 

Allowance shnll also be entitled, in addition, to the Spepial Compensatory Allowance(s) as admlssite to 

them in terms àtthuse separate orders. 

Centini Government employees entitled to SpecIal Compensatory Allowances, separate ordets In respect 01 

which ama yet 10 
issued. whi continue to draw such allowances ni time existipg roles wili rolerence io tme 

'notiona pay which they would have dmawn is the npplicablU pre.rovisod scales of pay but lot the lrtroduciion 

of the couespoidiitg iovsed scnlos till time ,ovis omdars are Issued on the basis of the mecommnand8tPM Of 

time Filth Contral Piy Commission and 11w Government decislonsthetoOfl. 

,) T(avelling Allowance on First Appointment 
11w exiSliIslJ Coi)cnSSiOthS as pmovici'd in this Ministry's O.M. No.2001 4/3/83E.tV datnd 1't('.cmnbrf 

i4, I opo 

nud lustimni libnialisod In O.M. No. 2001411 O0.E.IV/E,li(B) damn t)ecenthof 1 1900. ,shall cotlnu t be 

ni q citoot ito. .. S.  

l) lravotiiiucj Aliowanco for Journeys on imnnstor floar4 Milongo br TransportatiOn of Persflni tiIqct$ 

on Trnnsfor: Joining Time wIth LoavO 	
. 

limo oxisting pmiilslorms as conlninod In this Ministry's O.M. No. 2001I3/03E.tV doled Docomb'31 14, 1903 

shalt continue to (me n1ticatmla, 

yil)Lonva TrvolC0 81 c 0 SS 1011  

tim trnmns at tIm oxk%issq pinvkiauuc ac cruuil:uiruell 'cmi hlmic tAimmkliyS () M 'No: 20014!3/83 , Elul tinted December 

14. 1903, lIen kulicewiseg 
cuplioIus nun nvntai ut to a govOtumnelll amvfluI who leaves his tniimily turtuliid ni lhr 

old 

hoa&uaiteIS' another selected place of mesidonce, and who ban not availed ot,transIerttaVelhm nllawnncø 

for the lamily 1: .' 

(a) ilia govot '
iciimolti sivnImt came avail at lIme mayo IroVal cosicOSSloit for journey to time Homito Town anon 

In 

a block pwiod ol two ynnss uiulni lisa tt(fllflfll Leave Isoval Costr.flsl0(i flubs; 

OR .  

(U) In lieu ihhiaol, the yOVnIuIII%0i%I 
casynrit can avail of limo Incility Ins Iuiiimsall/hOISCU In irnvt once 

a year 

tromn tIme!stnhion ol postisug to limo Home Town or time place where It me Initetly Is residing niid lot limo tnisullt 

(res%mictéd only to tIme spouse and two dependent children of age up to 18 years in lespeCI of itonS and 

up to 24 years In respect of daughlors) also to tmavól bncu'a year 10 visit the govomaiimetl servant at thp 

• 	stUtlOfl.91 posting.  

1 hose spocIaI,ptoyiSi01S shall continUu to be applicable 	
0 

'in additiofl,°COflttOI Government employees end their families postedin these twmilomieS.SllI e nliliod to 

avail ot the LeaveTmavet Concession. In omergonciOS. on two ndditiounl occasions during their ntie semvice 

career, 'this shall be termed as EmomgOflCY Passage ConcossiOn ond Is Intended to enabta time Centre! 
Government employeós and/or thoir lamilios (spouse and two dependent children) to travel either toll 

e 

home town or 
the stntmofl ol posting in an eriiorgethCY liml shall be over arid above the normal entitlefTien 

of the employGOs latorms o( the O,M. dated December 14,1903, 
  ascii the two additionfll p8sSROS unr)Rr 11)0 

tmnemgOflcy Paor.agfl omecO5SlOI1 slunll tin nvnilad oh by 11w entitled mode nod class of Imnvoi as ,$dmmsritilo 

under the .ocmni Lonve Tmnvol CommcnssiOil flulon., 	 - 

resitlmor. ius !e mm wlilirntiumis ni tim nmidoma remiutniu"ii Iii lIsle MinictrV'r O.M No 20014/Ir,/('fl EIVII 11(11) d;mte'I 

tJn:nsmct'nm I. Piflit. iJlllcmu,% dinwIluti Imy Of Its 13,60() asid ruIMuvO asciI thaI, l,ci;iilii'. in r.p'ctirfl emiml 
lila 

dopoiedCim.Ctmilui 1 0fl (up to 10 yoass in 'cpoct o f sons reed tip to 24 years in rospocl of daugletoisi will lee 

pommitlod to t'6v0t by air on Leave TiLu.oi ConcossiOn betwonfl 
the Woitim nnt nmd Calcutta amid vico v'ei cn between Port fliruit In lImo .Aiednmflfl & Nicotmur uln,m'tq ansi 

Cntcult/Mt1mIm as cmvi v ir vt's sa: mid imitwoen Knvai altt lii (Iso I r m kclmdwt'OP Islands and Cnr.hImc antI vlr.0 

vOi0. 
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/ (vUi) CIiikl cii EUucation Allow8Ilco and I lustol 

Thu 4,xs;ti,u) 	iivi.i'iii. •i. i:itt,iniiI ti Iltic Miiii.tiyr. 0 M lb 	?tlI%.%/(llI l IV (I,.I,itl 1hn:uliji.it 1%, IUVJ 

t.l44!l t.I.It:.,•u. h. lii: ,' 	. .1111(1 	I Is.. 	t,t Itilujititi 1:tlilt.,iIIu 	tAI;...'.,itu. 	.ml II,'.tl btiht.iJy tiavi tgliooii 

,uviuJ in thu U%uitIIlisi ul 	e4 ,uitit&1 & I IUiIiiIIiJ O.M. NIJ. 	0% 7/1/9/ L t.lt , busV,IItt...) lI,11u1J L iilIt I 

• 	990. (Ito Alluwancu and StiItttly r.lutll be pual.iIe ut tlu iuvitud inoitthily talus of Its IOU unçl Its JOt) 

1 - 	
iutttivuIy per child. 

totontiOn of ov,oliunuIit Accoinniodalion at the Last Station of Putisy 	•• 

7 	lluu lucitily ul iul ntstol UuvuiiiiIiint aecoini dutiunut thu last slationot posting by the CeiitIuIUoprrunu1% 

J,.  iosplyuCs pustud to thu spéciliud toiiitotios anti whose h;,niluis con(iIluu to slay at that SluIiOl% is cvailqlq 

in 101111$ of 11w oicbers contaiiied iii the erstwhile Minishy of Woiks & Housing O.M. No. 12o3s;24rU•vo1V 
datud Fotivar 12. 1984, as ainunded fioin time to limo. This locity shall c6ntinuo to be nvbilIo 10 Ih 

oltgiblu Contial Govemmunt oinptoyoes posted In the Nortli.Eastorn Region, Andainan & Nicobr lslar4Q 
nitti Latsladweop k$aiids. In jaitüil niodulicu(ion olfttosc.onieiu Licoiico F-uo lui thu iccoIsinlLlIfl bO 

i uiin itid will be ,w.uvoiul,lu ut (Ito applicatilu noi niuliilus iii cisus wheni (ho accuirunodatioii Is olow III 

lyu to wi nIi II to ;uniployue -  is UI itiIlti to iiiid at OIIO and u hull IliliuS thiu oh)llliCtt1u iiotinal robS In casa 

wI wi U II iu ui itihled twu of ucoii Ui tutiuliOl% Itos touii iut0u utJ. I he facility of :uiui ilgun of Gooriuuunl 

u sct:LilIu%x)il,Itiui'% iii ((itt lil !;lahituII iii uui,hiiiJ will nlu Ito inl;siir,iIuIi lot it imtiid oh %ItI(JIJ ylitilS tiyoiitJ 11111 

in,iiii,,l jiuiiod liii i eItnhiuii Of (iuviiiiiiiit accosititiudutiuti 1u .n..ctittud iii thu I (ulus, 

I louu flout Alkiwanco lot Eniployous In Occupntlofl of I tirtd Private AccommodatIon 
1 Itu uidcsts cOuhiiliod In this Miitit;Iiy's O.M. No. 1 tO1I/Eil(tl)IU4 dated Match 29 184, and otunded in 

thus MIIIi%Iy O.M. No. 2u0I4/tWUcli.IV/.U(U) dutud DucussiLiw I. 1909. shall continua tobo pplabla. 

llotosittoi% of Tekphonu FacIlity t the Lust Sta(on of Posting 	• 

As piuvidud in Lhis Ministiy's O.M. No, 20014116186   •E.tV/E.lhB) dated Deces tibet I • 1988. Central ovenirner 

uituidoyuus who ioehigiUto loi iustduiilial ttthuphoues may be pelmuhltod to totuin th&r-,esidetitial telephonQ 

• 	 at tIwir1t.t stutiuii of posting, piuvidud the set itul anti uhf otiwi chialgos ale paidby the concwned muloyeI 

• 	 thussiubtIvuS. 	• 	 • 	• 	 - 

(xli) MedIcal FacIlities 	 • 	- 	 - 
Familivs anti ii 1L1 uligitil dei juittiji its of Ceitlrul GuVelisilluni uiiiuIuyuS who $Iuy but iii id ut %uO  PII1VICJt$ 

• 	 .tutk)ii, uI p.iS(ilI9 ott the cistpluyuuS buititi pustod to the 6pucihiud twiilOIieS Ghiahl cOilIirflJO to 4u ehIgiLitU 

-• 	 isvnil of CQHS f6cililies ut slutiOlis whose such lacihihios are uvuiIbIo. OolaiIndOtdOIS in Ill .  fethafti will 

isutd by thu Misiitty of I luallh & Fusuily Wull arc. 	 - 

• • :3. II i Piusklwtt i ulso 1 uasod to dtcIdo (hut thuco ordu' s, ii for us (I icy i ebb to thu Ceittmul lovotuflPflI 

'I inpluyuos poslod itt the N'oilh.Easloin flegion, shall also be D 1ficabIu itjtJIiS mulanrJis to the Civiliart CepIi4 

1ov uIsqiliyiJU$, including 011icutsul the All hidiu SaivcoE pu!1t*iLi tO Sikkin 

4. • 'I liesu uidci v!ith ttku ulluct hibiti Augutbt I. 11197. 

. lit so Iit us u' Luii solving iii (Ito hiiuiiaii Audit and Accounts UCIJJIIIIWI it Utu COflCUiIlCd thius sndws Issue 

flum cuiiultatiuil , Wilhl the Coiupttlbur and Auditor (3ei ieial of liidia 

• 6 	I lii kill Vt.'tt.hull sstt ludlow. 	 • 
4 

(N.SUUDER RAJAN) 
J,uil Secreta'y to (he Government Of India 

lo - 	
hI MI1ilIiu't)OlJ111I101lt of thu Govoistillolit of India (As per slandaid Distiibtj(iOfl Lisif 

• 	Coiy (with usual nuisittor of llI a Cohliosi tot waideti to C&AG UI 	etc. (As pot sinuduid iit1ptsoittettl (t 1$ 

copy also luswisdud to Chief Suctulury. Audamall & Nicobar Ilunds and Adininishiator, LaksfiQLJwocp. 


